
SUPREME COURT OF INDIA

F.NO.  41 /Judl./2023
 DATED: 14th February, 2023

CIRCULAR

It is hereby notified for information of the Members of the Bar, Party-in-Person

and  all  concerned  that  the  Competent  Authority  has  been  pleased  to  direct  that

henceforth Wednesday & Thursday of the week shall be Regular hearing days and no

“After Notice Miscellaneous Matter” shall be listed on both these days. However, upto

10 Transfer Petitions and 10 Bail  Matters shall  be listed alongwith Regular Hearing

matters on these days. The Miscellaneous After Notice Matters noted for these days

shall be accommodated on the miscellaneous days to be followed, subject to availability

of slot.

Sd/-      Sd/-
  (Puneet Sehgal)  (H. Shashidhara Shetty)     
   Registrar (J-II)         Registrar (J-I)               
          

Copy to:-

(1) Supreme Court Bar Association with five spare copies of the circular with
a request that the circular may be displayed on the Notice Board of the
Bar Association for information to the Members of the Bar.

(2) Supreme Court Advocates-on-Record Association with five spare copies
of the circular with a request that the circular may be displayed on the
Notice Board of  the Association for  information to  the Members of  the
Association.

(3) All the Notice Boards

(4) All concerned


